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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.4. NO. 257 ¢oF 1241

TACNG;
DATE OF DECISION 1l1,.0.1-°5,
Shri Narsinghbhai K. Leuwa, Petitioner
Mr, K.K, Shah, Advocate for the Petitioner §s)
Versus
Unien of India & Ors. Respondents
Mr, N.S.Shevie, Advocate for the Respondent (s)

CORAM

The Hon’ble Mr.V.Rachalrishnar, Admn, Member.

The Hon’ble Mr.
JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?
2. To be referred to the Reporter or not ?

>
3. Whether their Lordships wish to see the fair copy of the Judgment ? (

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Shri Narsirghbhai Kars=zwbhal Leuwa,
643/90, Om Nagar Seciety,
Asarva, Ahmedabad- 16, e Applicant,

(Adveeate: Mr, K.K. Shah)
versus.,

1., Urien of India, te be served
threugh: Gereral Marager,
Western Railway, Churchgate,
Bembay .

2. Divisienal Railway Manrager,
Westeran Rallway,
Bargda Divisien,
Pratapnragar, Bareda,

13
R

3. Divisienal Mecharied Engimeer(E)
Divisienal Offiee,
Westerr Railway,

Pratapragar, Bareda, e o esporderts,

]

(Advecate: Mr. N.3. Shevde)

ORAL ORDER

C.A.Ne., 257/1991

Date: 11-0=1295,

Per:; Hen'ble Mr., V.,Radhakrizhrar, Adm=. Member.

Heard Mre., K.K. Shah amd Mr. N.S. Shevde, the

learred advecate fer the applicant amd the resporderts

respectively.,
8 The applicant has appreached the Tribural with

the prayer for fsllewing reliefs:

"That the respondents be directed te pay the
petitierer the encashmernt of balarce of his
urutilised leave feor 113 days as per rules
with an imterest of 12% or market rate

whichever is highex®.

He has precduced Amrmexure A-l1 shewing his caleulatien

regarding balance ®f earmed leave t® his credit em the
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cdate of retiremert, The respendernts hewever, have
stated that as per the reecerds the leave eneashmert has
been paid cerrectly. Hewever, they have net preduced
any eepy of the leave acceurt im erder te preve the
same. The respencernts are direeted te allew the
applicant te visit the sfficer eencerned and explainm
his pesitien aleng with dscuments ard if neeessary he
allowed te inspect the efficial leave recerds of the
respenderts pertaiming te the appliecant s® that the
efficer can verify his ewn recerd as well as the reesrd
preduced by the applicant ard ceme te a cerclusien
regarding the actual earmed leave available t® the
applicant en the date of his retirement ard thereafter
pass a speaking ercer, The respsnderts shall give a
date te the applicant withim the next ene menth fer
him te appear befere the efficer ceorcermed, The
deecisien eof the effiger after serutiny ef the raeerds
shall be taker withim 15 days after the appliecant has
beern heard, If en the basis ef the sbeve serutiny
further earred leave becemes due te the applicant
whiech was nmet emcashed, the same shall be encashed and
payment made te the applicant withim eight weeks from

the date of serutiny by the officer esncermed, With

the abeve directienrs O.A. stands dispesed of acferdingly.

Ne arder as te cests,

Al

(V.Radhakrishnan)
Member (A)

vite.



